
 -ी  Maticrs  under

 12.15  hrs.

 [MR.  DEPUTY  SPEAKER  in  the  chair)

 Sir,  the  condition  of  the  female  students
 -  more  deplorable  than  the  made
 dents.  They  are  forced  to  seek  admission

 '
 in  the  10+2  system  in  other  places
 a  resu't,  they  are  leaving  their  studies
 For  example,  in  my  district  Mand!a,  10+2

 system  has  been  introduced  in  three  girls
 Higher  Secondary  Schools.  I  have  also
 come  to  know  that  due  to  resource  const-

 raint,  10-+-2  system  has  been  introduced

 only  in  55  per  cent  of  the  Higher  Secon-

 dary  Schools  in  Madhya  Pradesh.  How-

 ever,  subject  to  the  availability  of  resources

 gradually  more  schools  will  be  covered

 every  year  and  ultimately  all  the  schools
 will  be  covered  by  this  system.  If  these
 brilliant  students  do  not  get  admission,
 then  their  percious  one  year  will  go  waste
 and  it  will  affect  their  years  of  service,  in
 case  they  work  under  the  Government.
 Will  the  Government  give  any  relaxation
 for  their  wasted  years  ?  Besides,  they  will

 have  to  pay  admission  fees  again.  Will  it

 be  waived  7  The  above  mentioned  pro-
 blems  are  not  only  of  the  students  but  of
 the  guardians  as  well.  Feelings  of  resent-

 ment  and  indignation  are  growing  in  them.

 Sir,  this  problem  is  not  only  confined
 to  MandJa  or  Madhya  Pradesh  but  also

 relates  to  the  entire  nation.  Therefore,
 I  would  request  that  a  solution  should  be

 found  to  this  problem  after  giving a
 serious  thought  to  it.

 (English)

 (it)  Need  to  hand  over  the  control  of
 headworks  at  Ropar,  Harike  and
 Ferozpur  to  Bhakra  Beas  Manage-
 ment  Board  to  ensure  regular  and
 suifficient  flow  of  water  to  Rajas-
 than  and  Haryana.

 SHRI  VIRDHI  CHANDER  JAIN:

 (Barmer)  :  The  headquarters  of  Ropar,

 Harike  and  Ferozpur  are  at  present  under

 the  contro!  of  Punjab  Re-organisation  Act,

 1966,  whereas  the  maintenance  and  opera-

 tion  of  them  and  such  other  works  as  the

 Gentral  Gevernment  may  specify  should

 be  under  the  control  of  Bhakra  Beas

 Management  Board.

 The  matter  is  being  pursued  by  the

 Government  of  Rajasthan  and  Haryana
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 since  long  at  various  levels.  It  was  also
 taken  up  by  Rajasthan  in  the  Northern
 zonal  Council.  But  this  has  not  been
 implemented  so  far.

 The  Board  is:  working  out  share  of
 water  of  various  States  but  it  is  not  in  a
 Position  (0  make  delivery  of  water  accor-
 dingly  as  the  contro!  of  headworks  still
 remain  with  Punjab  due  to  which  Rajas-
 than  and  Haryana  get  insufficient  as  well
 as  erratic  supplies  and  resulting  in  the
 failure  of  crops.

 The  Central  Government’s  attitude  in
 this  respect  is  not  stick  and  stiff.

 It  is,  therefore,  requested  that  the
 Central  Government  must  interfere  and
 press  Punjab  Government  to  hand  over
 the  control  oi  headquarter  of  Ropar,
 Harike  and  Ferozpur  to  Bhakta  Beas
 Management  Board.

 (प)  Need  to  prevent  pollution  of  drin-
 king  water  caused  due  to  effluents
 emanating  from  tanneries  in  and
 around  Ranipet  in  T

 Nada.
 ।  anil

 SHRI  R.  JEEVARATHINAM  :
 (Arakkonam):  Sir,  in  and  around  Rani-
 pet  as  also  Ambur  and  Vaniyambadi  in
 North  Arcot  District,  there  are  many  big
 and  small  tanneries.  The  influence  of
 these  tanneries,  that  is,  chemically  proce-
 ssed  waste  water,  spreads  on  a  large  part
 of  areas  around  Ranipet.  About  1000
 acres  of  cultivable  lands  have  been  affec-
 ted  by  spreading  of  effluence  of  these
 tanneries.  Moreover,  the  chemically
 processed  waste  water  goes  déep  down
 the  lands  thus  affecting  the  drinking  water
 at  the  sub-soil  water  !evel  in  many  villa.
 ges  around  Ranipet.  Apart  from  this,
 the  effluence  of  the  tanneries  effects  the
 sub-soil  water  level  of  the  nearby  river
 ‘Palaru’.  The  people  living  in  the  surror-
 unding  villages  are  very  distressed  and
 are  very  much  agitated  over  the  increa-
 sing  pollution  and  contamination  of  even
 the  drinking  water.

 Therefore,  to  prevent  pollution  of  water

 that  is  taking  place  unabated,  the  Central

 Government  should  take  immediate  action

 and  order  that  each  and  every  tannery
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 owner  should  make  necessary  arrange-
 ment  for  containing  the  effluence  inside
 the  factory  premises  and  treat  the  same
 with  the  plant  available  for  this  purpose
 and  then  remove  the  wastes  to  far  off

 places  in  solid  form.  I  would  request
 the  hon.  Minister  for  Industry  to  issue
 necessary  instructions  to  the  industries  in
 this  regard.  Otherwise,  people  in  these
 areas  are  prone  to  suffer  from  some  cen-

 tageous  disease.  Government  should  take

 urgent  action  on  this  matter  in  order  to
 see  that  cultivaticn  and  other  plants  and
 trees  in  the  surrounding  areas  are  saved
 from  decay  and  ecological  balance  is
 maintained  in  the  District.

 [Translation]

 (iv)  Need  to  direct  the  State  Govera-
 ments  of  Uttar  Pradesh  and
 Bihar  to  take  up  preventive  meas-
 ures  to  check  the  recurring  men-
 ace  of  floods  ia  these  States.

 SHRI  MADAN  PANDEY  (Gorakh-
 pur):  Mr.  Deputy  Speaker,  Sir,  Under
 Rule  377,  with  your  permission,  I  would
 like  to  draw  the  attention  of  the  Govern-
 ment  to  the  following  matter  of  urgent

 public  importance.

 This  year  also  the  country  is  facing
 the  problem  of  floois.  Each  and

 every  part  of  the  country  1s  affected

 by  floods  and  there  is  a  demand  for  succ-
 our,  Our  Government  is  spending  crores
 of  rupees  every  year  to  solve  this  prob.

 lem  but  it  is  regretful  that  steps  are  taken

 only  when  the  floods  have  already  come.
 For  example,  Deoria  district  of  Uttar
 Pradesh  is  frequently  affected  by  floods
 as  the  Bihar  Government  has  not

 constructed  an  embankment  on
 the  western  side  of  the  Burhi  Gandak

 river.  Although  the  Government
 of  Uttar  Pradesh  has  already  spent  Rs,
 35  lakhs  to  check  soil  erosion  yet  large
 areas  of  Gorakhpur  and  Deoria  are  under
 the  threat  of  floods  because  the  Govern-
 mont  of  Bihar  is  not  paying  any  attention
 to  this  problem.  The  Uttar  Pradesh
 Government  has  earmarked  Rs-  3  crores
 this  year  also,  to  meet  the  situation  crea-
 ted  by  the  floods  and  for  relief  work.
 Similarly,  Bihar  Government  must  have
 earmarked  funds  to  meet  the  situation

 created by  floods.  If  timely  action  and

 preventive  measures  to  cheek  the  recurr-
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 ence  of  floods  are  taken,  then  lakhs  of
 rupees  can  be  saved  Besides,  we  can
 get  rid  of  the  recurring  menace  of  floods
 for  ever.

 Therefore,  I  would  requcst  the  Cent-
 ral  Government  to  direct  the  State  Gov.
 ernments  of  Uttar  Pradesh  and  Bihar  to
 jointly  undertake  suitable  time  bound  pro-
 grammes  and  measures  which  would  solve
 the  problem  of  floods  in  Burhi  Gandak
 and  Ghaghra  rivers  permanently  so  that
 there  is  no  wastages  of  money.

 (v)  Need  to  sanction  schemes  for  the
 development  of  the  backward  tri-
 bal  areas  of  the  country.

 SHRI  MANKURAM  SODI  (Bastar) :
 Mr  Deputy  Speaker,  Sir,  today  if  any
 backward  area  of  the  country  is  to  be
 developed,  then  it  is  necessary  to  provide
 facilities  like  metalled  roads,potable  water,
 educational  institutions,  medicines,  power
 supply,  irrigation  facilities  and  marketing
 of  agricultural  produce.  After  so  many
 years  of  independence,  it  is  now  only  that

 emphasis  is  now  being  laid  on  this  aspect
 in  our  Five  Year  Plans.  The  people
 belonging  to  the  backward  areas  are

 dreaming  of  joining  the  mainstream  of
 of  Indian  life  but  contrary  to  their  expec-
 tations  it  is  the  environment  of  the  coun-

 try  which  proves  to  the  stumbling  blocks.

 Today  if  any  steps  are  taken  to  connect
 the  inaccessible  areas  with  the  main  road
 then  somehow  that  work  is  stalled;  simi-

 larly,  if  a  source  of  potable  water  is  loca-
 ted,  it  is  not  tapped  on  the  plea  that  it  ।
 a  forests  areas;  and  again  in  a  similar
 fashion,  if  people  want  to  construct  a
 school  or  college  building  somewhere,
 then  that  place  is  also  shown  as  a  forest
 area  in  the  records.  Rural  electrification
 schemes  are  often  dismissed  on  the  pre-
 text  of  presence  of  thickets  in  the  area.
 Small  irrigation  projects  are  also  not
 sanctioned  on  similar  grounds.  Thus
 all  these  projects  are  held  up  in  the  name
 of  protecting  ecology.  The  Bodhghat
 project  of  Baster  is  an  illustration  of  this
 sort  of  reasoning.  Environment  cannot
 become  an  obstacle  where  the  political
 Jeaders  are  strong  enough.  In  _  those
 areas  every  small  and  big  scheme  is  being
 iniplemented  properly.


